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O.A.NO. 443 	of 	1987. 

DATE OF DECISION 19 .7.1991 

A .D. Thomas 	 Petitioner 

Mr. B .V. Bhatt 	Advocate for the Petitioner(s) 

Versus 

- 	Union of India & Ors _ - 	Respondent 

- 	.M._av.a1 	______ Advocate for the Responatait(s) 

CORAM 

The Hon'ble Mr. M.M. Singh 	 •. Administrative Member 

The Hon'ble Mr. I .0. Bhatt- 	 Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement? >i- 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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A.D. Thomas, 
Inspector of Customs, 
Customs & Central Excise,Bldg., 
Navrangpura, 
Ahmedabad-380 009. 

(3/) 

: Applicant 

Versus 

I. Union of India, 
Ministry of Finance, 

Collector, 
Customs & Central Excuse, 
Ahrnedabad. 

Dy. Collector (P & E), 
Customs & Central Excise, 
B aroda. : Respondents 

CORAiI : Hon'ble Mr. M.M. Singh : Administrative Member 

143 
	 Hon'ble Mr. R.C. Bhatt : Judicial Member 

0.A. No. 443 of 1987 

ORAL - ORDER 

Dated : 19.7.1'91 

Per : Hon'ble Mr. R.C. Bhat 	.. Judicial Member 

The applicant has filed pursis withdrawing this 

Original Application on the ground that the relief prayed 

in the application is already granted by the respondents 

and now no grievance remains against the respondents. 

There is an endorsement on this withdrawal pursis dated 

13.6.1991 about the receipt of the copy of the same by 

respondents' learned counsel. Withdrawal allowed. Lhe 

application is disposed of as withdrawn. No order as to 

costs. 

.iuvc 
P. C Bhatt 

Judicial Member 
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( 
	JI--- 

M M Singh ) 
Administrative Member 
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!./42E./87 

in 

CorEm : ion'ble rIr P H Trivedj 	Vice ChEirran 

:Hon'ble I 1 TI Joshi 	 Judicil ::embcr 

Learned advoctc 	V 31htt for the aolicnt 

apeE'rs End requests for time for co:.rection of some 

information relewnt for the cEse. Allowed. The cse 

be Edjourned to 2?th Cctoher, 187 for further 

directions. Iith this order I.7./42/87 stEnds disrosed 

of. 

P H Trivedi 
Vice Chirman 

Judicilr 
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low 
NJ478/87 

in 
OA/443/7 0 

CORAM ; HON'LE MR. P.M. 1112IVDI : VICE CHAIRMAN 

L-ION'ELE M. P.L. JOSHI 	; JUDICIAL MEMBER 

7/10/1 987 

Heard learned advocates Mr. B.V. J3hatt and Mr. J.D. Ajmera 

for the apclicant and the respndent respectively. The petition 

allowed. Persons listed in Anneire A II be joined respondents, 

advocates and registry to issue notice to them. With this 

miscellaneous aplication is disposed of. 
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